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[Secretary)
assented to by the President since a
report was last made to the House on
the 3rd April, 1967:

{1) The Armed Forces (Special

Powers) Continuance Bill,
1967,

{2) The Representation of the
People (Amendment) Biil,
1967,

(3} The Land Acquisition

(Amendment and Validation)
Bill, 1987,

(4) The Essential Commeodities
(Amendment) Bill, 1967,

12.-34 Brs.

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONB

Fmsr Reromr

8hrl Khadilkar (Khed): I beg to
present the First Report of the Com-
mitiee opn Private Members’ Bills and
Resolutions.

1242 hrs.

STATEMENT ON UK'S RENEWED
APPLICATION FOR ENTRY INTO
ECNMN.

The Minister of Commerce (Shri
Dinesty, Singh): Sir, hon. Members
would have known from recent an-
nouncements that the British Govern-
ment have made an application on the
11th May. 1967 for admission of ilhe
United Kingdom to the European
Economic Community. ..,

Shri Nath PFal (Rajapur): We have
studied the stalement and we are
ready with questions.

Shri Ranga (Srikakulam): We did
not know that this way being placed
somewhere and we had to go there
and get jt.

_Shrimat] Tarkeshwari Sinka (Barh):
I have not got it.
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Mr. Speaker: I am tolM it hes peen

circulated. Then, he may lay I on
the Table of the House.

Shri Dinesh Singh: I have no objee.
tion. I lay on the Table [Placed tn.
Lidrary. See No. LT-340/67].

Shri Nath Pal: Are you ready to-
answer?

Shri Dinesh Singh: Yes.
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Mr, Speaker: Mr. Nath Pal

Bhri Nath Pai: Is he going to answer
al the end?

T ywiw qger afayr o

wt ay fowd : g% ox gET ET
sy g )

Shri Nath Pal: I think, it will be
confusing if he has to answer at the
-end.

Mr, Spsaker: No, no. He will make
-a nole of the questions.

Shri Nath Fai: You are putting an
“Aunnecessary strain even on the intelli-
gence of an intellingent person. I con-
aider him Intelligent but still I do not
think it is fair. Anyway, mine is a
supplementary to what Mr. Limaye
has submitied already.

Mr. Speaker, I would like to draw
your attention tp the portion where
dhere is an admission:

“And, the extension of the Com-
munity’s tariff to Indian products
imported into the United Kingdom
would place us at a much greater
disadvantage and casuse grave in-
jury o the interssts of Indian
producers, manufacturer; and ex-
porters.”

“There is a further admimion:

“The elimination of these pre-
ferences would deal a severe blow
40 our effort to augment, through
diversification, our capacity to

pusrchases from abroad and
also to meet our oxternal obligs-

]
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down for PBritain are found unaccep-
table tp Britain and it does not join

native claims and customers for our
exports® Or are we going to depend
on the sweet will of Mr. De Gaulle?
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Mr, Bpeaker: 1 think, he will be able
to answer, Let us pee.

Mr Indrajit Gupta.

ofy wy fowdl: g W\ g1 R
§ ux o= 3 w1 qETw 2F, oY Oven

m:&thﬁtmw—h
tions beiwsen the  United Kingdom

not been consulted before the
was taken, may I know, Lf this
which the Minister nurses is not
filled—and the chances are tha
will not be—what is his assessment of
the impact that this iz going to have
on the whole of our foreign trade.
Already, as a resul, of devaluation,
the trade balance is running heavily
against us. If on top of that thawe
saleguards cannot be brought in here,
may 1 know what is going to be the
total impact on our irade?

com-~
hich
we insistently belong because we have
ey
hope

2

-

Shri 8. 8, Kethari (Mandsaur): May
1 draw the attention of the Minister to
the fact that we would be losing
doubly—not only we would be losing
the commonwealth preferences that
we are enjoving but we would alvo
be wuffering because of coonmon ex-
ternal tariffs. That means, our loss
may be double. Does he follow?

Shrimat! Yarkeshwari Einha:
the hon. Member think that he is the
Commerce Minister,

we are hoping.
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also to bring pressure on the United
Kingdom to see that our interests are
protected? Besides, if our interests

are not protected, would be consider

leaving the Commonwealth on this
issue?
wt SETEER e ((8193)
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Shrimati Tarkeshwari Sinha: In
view of the great uncertainty which is
prevailing because of the fact that it
is not the sweet will of UK to seek
entry into the ECM but it is the ECM
countries which ultimately going to
decide the entry of UK and UK will
be compelled by certain conditions,
and also in view of the fact that the
Government of India were aware of
this kind of uncertainty prevailing
for a number of years ever since the
first time UK sought admission in the
ECM, may I know whether Govern-
ment of India either in the past or
even in the present during the
Kennedy round of talks for reduction
of tariffs did make an efforts to see
that if this does not come about, that
is, if the UK is not able to secure us
concessions in respect of tariffs and
other things, they coulq satisfy us that
they have been negotiating directly
with the countries of the ECM to see
that at least a country like India which
had such a big lump of trade with a
country like UK. which is now be-
coming a member, will be treated in
a different way? May I know whether

1889 (SAKA)
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any indication cag be given by

Government that they have had cny
contact with the ECM countries about
this matter?
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Shri D. C. Sharma (Gurdaspur):
The entry of the UK into the ECM is
not being welcomed wholly and solely
even by the Labour Party, and there
are some members of the Labour
Party who are going to lead an agi-
tation against that.........

Mr. Speaker: What has that got to-
do with this stetement? If every hon.
Member wants to go into the back-
ground of the whole thing, I do not
know whether we shall have enough
time for this,

Shri D. C Sharma: But here I find
that the hon. Minister is endorsing
it, which even the Labour Party in the
UK is not doing. Now, I would like
to ask one question. Mr. Harold Wil-
son, the Prime Minister of the UK in
his first statement has referred only
to two countries, namely Australia :
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[Shri D. C. Sharma]
and New Zealand., He did not men-

tion any jother: Asian or African
country which was a member
of the Commonwea’th, 1 would
like to know what guarantee

is there that India and Africa, count-
ries which are members of the Com-
monwealith will not be treated as
second class citizens in matters of
trade and commerce etc. as compared
- with the White Gommonwealth count-
. ries like Australia and New Zealand.

Shri Umanath (Pudukkottai): From
the statement it is clear that the Gov-
ernment cf India are entirely depend-
ent upon the goodwill of the British
Government and some implied promis-
es contained in the statements of the
leaders of the ECM countries. If that
is so, I do not know why these coun-
tries are coming together into a com-
munity at all. These countries are
not as innocent ag all that, I would
like to know from the hon. Minister
whether he is aware that this com-
munity insists upon countries lik2
ours which are in the Commmonwealth
or some such association, to join the
Assciation of Overseas Territories, by
dangling the offer of protecting our
trade interests which will get affected
_if Britain joint the ECM. They in-
sist upon our joining the Association
of Overseas Territories. I would like
to know from Government whether
they will assure this House that under
no circumstances will our Government
agree to join this association which
is purely an instrument of rule on
countries like ours if we join it. Will
the hon. Minister assure us that Tndia
will never join that Association of

“"Overseas Territories?

Shri M. L. Sondhi (New Delhi):
After reading the statement of the
Commerce Minister I felt as if it was
a document from the British Foreign
Office or the UK. Foreign Relations
Office, because the whole psychology
is so out of date that it has not at all
appreciated the change of climate in
Europe. I think the hon, Minister did

" have a sojourn in Paris for some time;
I do not know for what purposes he

MAY 24, 1967

entry into E.C.M. (St.) 504

devoted it. But the economic cli-
mate of Paris, the economic climate
of Western Europe is not all reflected
in this document. @ What we really
need is not to be told that negotiations
are being conducteq in Brussels, be-
cause the decision-making centres are
in Paris, Bonn anq elsewhere and
they are people who are very tough;
we have to show a gimilar toughness
in dealing with them. I wish, there-
fore, that instead of relying upon
Britain and presenting the British
point of view ad nauseum we appre-
ciated the new situation in Hurope
and gave some evidence of it.

Shri Hem Barua (Mangaldai): May
I know whether the attention of the
hon. Minister was drawn to a slate-
ment made by Shri M. C. Chagla to
the effect that while the UK decided
to join the European community, what
happened was that the White count-
ries like Australia and New Zealand
were consulted but India, alfhough a
member of the Commonwealth, was
thoroughly by passed, and if so, may I
know whether Government have taken
pains to enquire from the British
Government what made that Govern-
ment consult only the White countries
and neglect and bypass India, apart
from the safeguards that the British
Prime Minister Mr. Wilson now p10-
poses?

Shri  Narendra  Singh  Mahida
(Anand): May I know whether the
Government of India have consulted
the other Commonwealth countries,
and if so, which Commonwealth coun-
triegs have agreed to the Indian point
of view?

Shri Amrit Nahata (Barmer): May I
know whether Government realise
that the only alternative to the UK
joining the ECM, in order to safeguard
the trade interests of all the develop-
ing countries of Asia and Africa is to
organise an Afro-Asian market and
whether Government have taken any
steps in this direction?

Mr. Speaker: That is a very good
suggestion.

s




ment was drawn up 5 provision was
inserted 1o the effect that in the even.
tuality of the UK joining this com-
munity, the tariffs enjoyed by the
Indian products and by Indian exports
should remain unaffected.

Secondly, I find also from the state-
ment that much of our hope....

Mr. Speaker: I expect only gues-

Shri 5. Kundu: 1
question.

um  asking my

For safeguarding our cxports, all
hopes have been put on the ECM
community in this statement because it
has been said that they will take care
of the exports of the developing
countries. Bezides this, may I know
what  other measures are beng
thought of to boost up our exports in
casg this iz not undertaken Ly them?

8Sbrl 8. R. Damani (Sholapur): For
the last five or six years, the UK
Gavernment are negotiating and mak.
ing all efforts tg5 joint the ECM. 1f
they Join the BCM then ocur exports
would be May I know whe-
ther any definite proposa] has been
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though we are a member of the Com-
menwealth of Nations, no reference
was made by Britain to our Govern-
ment before she agreed to apply
membership of the DCM. Has it
therefors, become [ncumbent on
to at least sever our connections with
the Commenwealth immediataly so
that we can arrange some kind of
tountertrade arrangements with other
Aslan nstions and the Afro-Asian
common market?

Mr, Bpeaker: This is repetition,

Shri Krishna Kumar Chatierji: 1
have suggested that we should sever
our connections with the Common.
wealth.

Shri J. B. Kripaland (Guna): It
seemns that people think that the
Minister is responsible for the UK
going and joining the Common Mar-
ket? Iz the correct?

Mr. Speaker: Has he followed the
the question?

ek7

Shri Dinesh Singh: Yes 1t makes
my reply very much easier

Shri Teanetl Viswanatham: (Visa-
khapatnam)}: It is stated in hig reply:

“The British Government have
offcred to start the Pprocess
consultation with us...... -

May I know at what stage that pro-
cess is at present?

Mr. Speaker: I think every mem-
ber who wanted to ask a question has
. Before we adjourn for
lunch, 1 would suggest that we take
up the call sttention notice for ans-
After that is disposed
Minister will give a
to all the



